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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL $ HYDERABAD BENCH

AT HYDBERABAD

Qed 0,546 /96 ' Date of Orderp 30,4,96

BETHEEN 2

KesVeerabhadram oo applicant,

AND

1, The Sub-Divisional Officer,
Telecommunications, Kothagudiem,

2., The Telecom District Manager,
Kharammam,

3. The Chief CGeneral Manager,
Telecom, A.P.Circle,Hyderabed,

4, The Sub Divisional Officer,

Phones, Kothagudem, ‘ s Respondents,

L Y
-

Counsel for the Applicant

Counsel for the Respondents - se Mr,V.Bhimamnma

CORAM 2

HOW 'BLE SiRI R EANGARATAN : MEMBER (damn,)

The applicant in this OA was engaged as ¢asual

/

/

oo Mo K,Venkateswara Rao

magdoor under Rl w,e,f, 1,9,88 to 7,10,92 with arfificial breaks

and during that period he had completed 980 days d

service, Thereafter, he was not re-engzaged,

20 ' This OA is filedl praying for a direction
respondents for re-engagement as casual mazdoor ui
control of the Telecom District Engineer, Khammam
of the various instructions issued by the Directol
Pelecommunications and also as per TA/LC/1-2/11I,
21,10,91 and Lr.WNo,TA/RE/20-2/Rlgs/Corr,, dated 22

issued by the Chief General Manager Telecommunicat

Hyderabad, by holding the action of the responden

f casual

to the
der the
in.terms
General,
dated
2493

pions,

ts5 in
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not reengaging him as iii%@al, arbitrary, discriminptory

s ® 2 L)

and violative of Articles 14 and 16 of the Constitution,

3. The department of personnel had issued orders that
aftex 15,6.88 no casual lapour engagement should beg made

| ok
otherthan thseweh ke sponsored candidate by the Hmployment

Exchange, The applicant herein was first engaged in 1,9.88

i.=, after the issue of the instructions by the DOP as guoted
<
above, Hence the applicent if a 11 15L?ngaged if{there is

Kot
work in future should be considered only if there,mo employment

exchange sponsored candidates fHor reengagement, BTt his case

' [ L~fRrfll
may be considered in preference to any casual labolr ea;:;;ment

Liigifuture otherthan through the empleoyment exchangg 1.2,

from the open marketyc¥%btw has gained experience| in the
working of the department due to his earlier servipe as
casual labour, The long absence of the applicant [from service

after 7,10,92 cannot be condoned,

4; In the result the following direction is givensi-
The applicant mag, be peengaged in ;E;z::;g:'to frdshers if
tﬁgée is work in future if Such freshers are not Sponsored
by the employment exc:hancig; '_He should be reengagéd as above
| B

in future if there is werkifxam the unit from whidh he was

last retrenched, If in pursuance of this order he¢ is going

AR
- 40 be reengaged in Future none of the casual labourers who
are already-in casuzl service shall be retrenched)
5. The O.&, 1s ordered accordingly at the|l admission
stage itself, MNoO costs, ___,,—”'jii
{ R RANGARAJAN )
Membeg (Admn )
'é: 7 o - " . . ""“W4
l; Dated: 30th April, 1996 })ﬂb/j) { .
y | Yy K9 1
; ( Dictated in Open Court ) —
sd ‘ co 2 - 3:




Rem/=

Copy to:- .

14 ;2::§ub Divisional OP%icer. Telecommunications, Kothagu=
2, The Telecom District Maneger, Khammamy

kK ThelChiaf General Manager, Telecom, AJP/Circle, Hydérabad.
4, The Sub Divisional Uf'ficér, Phones, Kothagudem; |
5, One copy to Sri. K.lenkateswera Rao, advocats, CAT, Hyds
6. One copy to Sriy ViBhimanns, Addls CGSC, CAT, Hyds

7. One-cépy,tu Library, CAT, Hyds

8+ OCne sparé_capyﬁr |
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